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CENTRAL ADNINISTRATIVEMTRIBUNAL
PRINCIPAL BENCH :

0.4, M0, 2246 /96
Tuesday this the 20th day of Octobar, 1996,

/

CORAM -

HON!'BLE MR,JUSTICE CHETTUR SANKARAN NAIR, CHAIRMN

HON'BLE MR, R,K, AHOOJA, ADMINISTRATIVE pEmgeR

=

1, Smt-, Ra%géla Sharma, W/g late Sh,0P Shaprma
Rsstt, Mo Branch, Army Headquarters,
Ministry of Defence, R/g E.17, Road No .4
Rndraus Ganj, New Delni, v ‘

2, Shri Mupish Kumar Sharm
/0 late OP Sharma, R/q #17, Road No .4,
Ardraus Ganj, Ney elhi, . oceess Applicants
(By Advocate Shri g.K.Sinha)
Vg ‘

1. Union of India through , the
Secratary Ministry of Befance,
Sovt, of frdia, New Delng.
2, The Joint Secretary & Chief
Admn, Officer, A
Ministry of Defence, Cw2, Hutments
Dalhousie House, Defence Headquarters
New Delhi-110 011, sess Respondents
(By Adypcats Mr, N.S,Mahta) | |

' +
The application having been heard on 29.10,96, the
Tribunal on the sams day delivered the followings

8econd applicant ON Compassionate groundé,'consequent
on the death of second 3pplicant 's Father .. ypn
harnass, Acéording to applieants, the Secrétary‘to
Covernment of India before whom Annexyres,Asg and’AG

have besn made had ngo oCcasion tg Considsrp thess
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representations and we should therefgre iasué a

diresction to grant appointment ,

2, As rightly pointed out by the Standing
Counsel for rasbondents, it is not for the Tribunal
to exercise bompassion oT grant appointments,.The
Secretary to Covernmert of India will considarp

the request of applicants and pass’appropriate
orders within thrgg manths from today, We make

it clear that we haye Not expressed any opinion

on the merits of the matter,

3. Original application is disposed of with
the aforesaid direction, Ng Costs,

Dated the 29t October, 1996,

' R.K. AHDO3 CHETTUR SANKARAN NAIR
 ADMINI STRA ME MBER VICE CHAIRM N
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